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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 21st July, 2023

F. No. J-11013/6/2023-Judicial.—The President is pleased to assign charge of Additional Solicitor General
of India for High Court of Bombay to Shri Devang Girish Vyas, Additional Solicitor General of India for High Court
of Gujarat, for a period of six months with effect from 21% July, 2023 or till the appointment of regular Additional
Solicitor General of India for High Court of Bombay, whichever is earlier.

VIJAY KUMAR SHARMA, Jt. Secy. & Legal Adviser
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